
IN THE HIGH COURT FOR THE-STATE OF TELANGANA AT HYDERABAD
(Special Original Jurisdiction)

THURSDAY, THE TWELFTH DAY OF FEBRUARY
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HON'BLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH

THE HoN,BLE snr.IrJ$r?ce G.M. MoHIUDDIN

TITION NO: 4223 0F 2026

[ 3488 I

...PETITIONER

WRIT PE

Between:

Raia Foods, Reo. Bv its proprietor, Sanjay Kumar Marumamula, S/o.

tt?;b1l".n*ur, 
Age a3yeaia, f,;: i6t'No:-di,, ulacnar, Medchar Mairalsiri-

AND

1

z

The Assistant Commissioner (State Tax), Malkajgiri_3, Saroornagar Division,Hyderabad.

The State of Telanoana. Rep. b.y its principal Secretary, Revenue Department(Commerciat Tax;, Secretariit,-t:tvi"r"6lii'' 
vvvr vrq,

The. Central Board of lndirect Taxes and Customs, Rep by its ChairmanMinistry, Finance Department ot cevenue, N-orti-eiotr c'"nir?r E"Jr"tri"i',New Delhi 100 00i

The HDFC Bank Manager, HDFC Bank, Usha Kiran Complex, Ground Floor,Paradise Circte, S D Ro:d, Secu;aera6lo:5ti6ori5"" "
...RESPONDENTS

4

Petition under Articre 226 ot the constitution of rndia praying that in the
circumstances stated in the affidavit fired therewith, the High court may be
pleased to issue an appropriate writ or direction particurarry one in the nature of
wRlr oF MANDAMUS, decraring the folowing show cause Notices and
consequential Assessment orders passed by the 1st Respondent as nufl, void, no-
nest in law and unenforceable

a) show cause Notice in Form Gsr DRc-oi and Assessment order dated 31-
12-2023 vide order No. 2D36122302244gg for the Assessment year
2017- 18



b) show cause Notice dated 13-06-2022 andAssessment order dated 30- 04-
2024 vi'7e order No' 2D360 524000848c for the Assessment year 2o1B-19;
and

c) show cause Notice dated 17-06-2022 andAssessment order dated 03-02-
2025 vkle order No' 2D360 225003729F for the Assessment year 2o2o-21 

,

passed under Section 73 of the cGsr Act and scsr Act, as being withoutjurisdict;on, void ab initio and no-nest in law, on account of the Show causeNotices and Assessment orders not bearing any manuat or digitar
signatures, and arso being contrary to Rure 142(1A) of the CGST Rures,2017 fcr fairure to issue Form obr onc_o1A. that, arternativery, thisHon'ble court may be pleased to quash the impugned assessment ordersfor the assessment years 2o1r-18, 201g_1g and 2020_21, or in thealternatire remit the matters back to the pr.oper officer for freshadjudication' after affording due opportunity of personar hearing to thepetitione,r and in accordance with law.

lA NO: 1 OF 2026

Petition under section 15'1 cPC praying that in the circumstances stated inthe affidavit filed in support of the petition, the High court may be pleased to stayall furthbr recovery proceedings, incruding the operation of the impugnedassessment orders by directing de-freezing of the petitioner,s bank account,pending dispos;rl of the above writ petition.

counsel for ther petitioner: sRTARUN KUMAR RENTKUNTA

Counsel for ther Respondents No.1 & 2: SRI K. SAI AKARSH,
AGP FOR STATE TAX

counser for the' Respondent No.3: sRt D. RAGHAVENDAR RAO,
s.c. FOR CBtc

Counsel for the Respondent No.4: --

The Court made the following: ORDER



IN THE HIGH URT FOR THE STATE OF TELANGANA
AT HYDERA BAD

T on'ble Chief Ju mar

and

The Hon'tlle Sri Justice G.M.M iuddin

lVrit Petition No.4223 of 2026

Datcd: I 2.2026

Behveen:

Itaja Foods,
Rep. bf its Proprietor
Sarrja-v Kumar \[arunranrula

...Petitioner
and

-ilrt' 
.-\ssistant Commissioncr (State Tax)

:\Ialkajgiri-3, Saroornagar Division, Illrclerabad and 3 others
...Respondent

Ordcr:

Mr. R.Arun Kumar, learned counsel appears for petitioner.

Mr. K.Sai Akarsh, learned Assistant Government pleader

appears for State Tax.

2. In tlre present case, the orders dated 31.12.2023, 30.04.2024

and 03.02.2025, passed under section 73 ofthe Telangana Goods and

services Tax Act, 2017, and central Goods and Services Tax Act,

2017 (for short 'the Act') for the assessment years 2017-lg, 20lg-19

and 2020-21 respectively, are under challenge. The instant writ

Petition has been filed on 09.02.2026. The petitioner has taken a plea

that he came to know of the impugned orders, which were uploaded

I
I


